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tbe Jago Dengali Sangsad. Amara Dangalee. 
Santan Dal and Akhanda Dbarat Sangba. 

(c) Sbri Sanjib Ray was prosecuted for 
defacing tbe walls. The activities of the 
organisation are being kept under close 
watch. 

Purchase of Sbips from U. S. S. R. 

*895. SHRI R. K. AM IN 
SHRI Y. A. PRASAD 
SHRI R. R. SINGH DEO 
SHRI N. K. SANGHI 

WiII'the Minister of TRANSPORT & 
SHIPPING be pleased to state 

(a) whether it is a fact that the Govern-
ment of U. S. S. R. has offered to sell ships 
to India on deferred payment basis; and 

(b) if so. the details thereof 7 

THE MINISTER OF TRANSPORT 
AND SHIPPING (DR. V. K. R. V. RAO) 
(a) and (b). At our request the Government 
of U. S S. R. have shown interest in sup-
plying shipping tonnage to India. Our 
requirements have been communicated to 
them and are now ul}ller their study. The 
stage for discu ssing delails like price, terms 
of payment etc. has not yet been reached. 

Iteports of the Adminlstaratlve Reforms 
Commission 

*896. SHRI SARJOO PANDAY 
SHRI R. BARUA : 
SHRICHENGALRAYA NAIDU 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) whether it is a fact that the Admi-
nistrative Reforms Commission has submi-
ted a number of reports to Government; 

(b) if so, a gist of recommendations 
made in each of these Reports; and 

(c) the extent to wbich Government 
propo~ to implement them after study 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI VIDY A CHARAN SHUKLA) : 

(a) The Administrative Reforms Com-
mission has so far submitted tbe following 
reports to Government : 

(i) Problems of redress of citizens' gri-
evances 

(ii) Machinery for Planning; (interim 
report) 

(iii) Public sector undertakings; 

(iv) Finance. accounts and audit; 

(v) Macbinery for planning (final 
report); 

(vi) Economic administration; 

(vii) Macbinery of the Government of 
India and its procedures of work. 

(viii) Life insurance administration. 

(b) Copies of the reports have already 
been laid on tbe Table of the House or 
placed in the Parliament Library. 

(c) Government proposes to implement 
theIll to tbe maximum extent feasible. 
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Illegal Entry of Foreigners 

*898. SHRI BABURAO PATEL: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether it is a fact that two forei-
liners Mr. Hans Gunter Josef and Mr. 
Franz Kaplan entered Asslm from Pakistan 
without any travcl documents for the pur-
pose of sp}ing for Pakistan and were arres-
ted at Lakshmi Bazaar by the Border Secu-
rity Force; 

(b) the nature of documents and photo-
IIraphic equipment found with them; 

(c) the nationality of these foreigners 
aod the purpose of their illegal visit to 
O\lr /WOuDtry; aod 

(d) the explanation liven b) the foreillD 
embassy concerned for the activities of 
these foreigners 1 

THE MINISTER OF STATE IN;HE 
MINISTRY OF HOME AFFAIRS ~RI 
VIDY A CHARAN SHUKLA) ; [a) The 
two foreigners were arrestcd at Lathi 
Bazaar for not being in possession of 
restricted arca permits. They had passports 
and valid tourist visas issued by the Deput) 
High COll1mi~siol1er of India in Dacca: On. 
the present occasion they had entered India 
from Ceylon and had come to Assam from 
Calcutta. Government have no material 
to show that they had entered Assam for 
the purpose of spying for Pakistan. 

(b) Besides their passports and a travel-
lers cheque book, they were in possession 
of maps of Assam and NEFA. No photo-
graphic equipment was found on thelll. 

(c) and (d). Mr. Josef is a German 
national. Mr. Kaplan had an Austrian 
passport. However, the Austrain Embassy 
have informed Government that Mr. Kaplan 
is not an Austrian citizen and tha1 the 
passport is<ued to him has been cancelled 
subsequently by the Austrian Government. 
Considering the nature of their visas, which 
were valid. the purpose of their ~isit to 
this country was tOllrism. No reference 
to the Embassies was necessary on their 
activities. 
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